
FIR No. 267/2016
PS. Jahangir Puri
29.06.2020

This is an application for seeking permission for sale of the vehicle
bearing registration No. DL-8CP-7089.
Pr: Ld. APP for State through VC.
           Ld. Counsel for the applicant/Registered owner through VC.

It is imperative to state that due to spreading of Corona virus (COVID- 19),
special measures have been taken by the Government as well as Hon'ble High Court of
Delhi to prevent it and in lieu of the same, the hearing of the urgent matter is being
conducted through Video Conferencing using CISCO WEBEX Meeting App after taking
consent of both the parties, in terms of directions issued in this regard.

All have joined through Video Conferencing now.
Arguments heard through VC.
Report called through whatsapp from the concerned IO on the phone of the Naib

Court on duty.
Report of IO perused.
It has been submitted by Ld. Counsel for applicant that the applicant is

the registered owner of  vehicle  bearing  no.  DL-8CP-7089 and the same was
released to the applicant on superdari by the court vide order dated 29.04.2020. It
has been further  submitted that  the said vehicle  is  of diesel  and old one i.e.
06/2010 model and thus the same can not ply on road after 10 years i.e. 06/2020
as per government's guidelines as well as the vehicle is no more required for the
purpose of investigation in the matter. 

It has been submitted by Ld. APP for the State that he has no objection to
the  cancellation  of  superdarinama as  the  photographs  of  the  said vehicle  are
already on record.

Submissions heard. Record perused.
Keeping  in  view  the  judgment  of  Hon'ble  High  Court  of  Delhi  in

Manjeet  Singh  Vs  State(Crl.  M.C.  No.4485/2013  and  Crl.  M.C.
No.16055/2013, application stands allowed.

Superdarinama stands cancelled. Applicant is granted the  permission
to sell the vehicle, however, the applicant is further directed to ensure that, if
at all the vehicle is required during investigation or trial the same be produced.

Copy of this order be sent to the concerned quarters via whatsapp/ e-mail/ any
other suitable electronic mode with immediate effect.  

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   29.06.2020



FIR No. 687/2019
PS. NIA
u/s 392/397/411/34 IPC
State Vs Shabaj S/o Mohd. Israfil
29.06.2020
This  is  the  application  for  grant  bail  u/s  437  CR.P.C  moved  on
behalf of accused/applicant. 

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It is imperative to state that due to spreading of Corona virus

(COVID-  19),  special  measures  have  been  taken  by  the

Government as well as Hon'ble High Court of Delhi to prevent it and

in  lieu  of  the  same,  the  hearing  of  the  urgent  matter  is  being

conducted  through  Video  Conferencing  using  CISCO  WEBEX

Meeting App after taking consent of both the parties, in terms of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report  called through whatsapp from the concerned IO on

the phone of the Naib Court on duty.

Report of IO perused.

Ld. Counsel for the applicant/accused submitted by virtue of

the present application that the accused has been victimized in the

present  case  and  allegations  leveled  against  him  are  false  and

baseless. It is submitted that no investigation is pending qua this

accused and therefore, prayer is made for grant of bail.

On  the  other  hand,  Ld.  APP  for  State  has  vehemently

opposed the bail application and argued that the allegations against

the accused are of  serious nature and further prayer is made to

decline the present application. 



I  have heard  the arguments  advanced by Ld.  Counsel  for

accused  as  well  as  by  the  Ld.  APP for  State  and  have  further

perused the application as well as the reply filed to the same.

At  the  outset  it  is  pertinent  to  mention  that  the  present

application has been moved for grant of bail for offence committed

U/s  392/397/411/34  IPC and the  maximum punishment  attracted

under said offence is for 10 years rigorous imprisonment along with

fine. It is also apposite to state that offence u/s 397 IPC is Sessions

Triable. As per the reply accused refused to get his TIP conducted.

As per the reply of the IO, accused alongwith co-accused attempted

to commit the said robbery upon the complainant at gun point. 

Therefore, keeping in mind the gravity and seriousness of the

offence and further keeping in mind the fact that if released on bail

he might engaged in similar acts, the court is not inclined to grant

bail  at  this  stage.  Accordingly,  the  present  application  stands

disposed off as dismissed.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/  e-mail/  any  other  suitable  electronic  mode  with

immediate effect.

 

(RICHA SHARMA)
   MM-07, ROHINI COURT, DELHI

            29.06.2020



FIR No. 273/2020
PS. NIA
u/s 33/58 Delhi Excise Act
State Vs Shafik S/o Anwar 
29.06.2020
This is the application for grant of bail u/s 437 CR.P.C moved on
behalf of accused/applicant. 

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It is imperative to state that due to spreading of Corona virus

(COVID-  19),  special  measures  have  been  taken  by  the

Government as well as Hon'ble High Court of Delhi to prevent it and

in  lieu  of  the  same,  the  hearing  of  the  urgent  matter  is  being

conducted  through  Video  Conferencing  using  CISCO  WEBEX

Meeting App after taking consent of both the parties, in terms of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report  called through whatsapp from the concerned IO on

the phone of the Naib Court on duty.

Report of IO perused.

It  is  reported  by  the  IO  that  though  there  previous

involvements but in all the previous involvements, he is a released

on bail.  

Ld. Counsel for the applicant/accused submitted by virtue of

the present application that the accused has been victimized in the

present  case  and  allegations  leveled  against  him  are  false  and

baseless. It is submitted that no investigation is pending qua this

accused and therefore, prayer is made for grant of bail.



On  the  other  hand,  Ld.  APP  for  State  has  vehemently

opposed the bail application and argued that the allegations against

the accused are of  serious nature and further prayer is made to

decline the present application. 

I have heard the arguments on the bail application and have

perused the report. 

In view of the emergent circumstances arisen as a result the

outbreak of  COVID-19,  the same being declared a pandemic by

WHO and Government of India vide order No. 40-3/2020-DM-I(A)

dated 24.03.2020, the Hon'ble Supreme Court of India vide its order

dated 23.03.2020, in suo moto writ petition No. 1/2020 and Hon'ble

Delhi High Court vide its order dated 23.03.2020 in Sobha Gupta

and  Others  Vs.  Union  of  India  dated  23.03.2020  have  passed

specific directions in this regard. Vide minutes of meetings dated

07.04.2020  at  05:30  pm,  through  video  conferencing  under  the

Chairpersonship  of  Hon'ble  Ms.  Justice  Hima Kohli,  Judge  High

Court of Delhi and Executive Chairperson, DLSA, the Hon'ble High

Court has also passed certain guidelines qua release of UTPs for

grant of interim bail for 45 days. 

Therefore, in view of the guidelines laid down by the Hon'ble

Apex Court and Hon'ble Delhi High Court, the applicant is hereby

granted interim bail  for a period of  45 days on furnishing of  bail

bond to the tune of Rs. 10,000/- with two surety of like amount and

further bail is granted subject to the conditions that:

1. In case of  change of  the residential  address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall  maintain social distancing at  public places in

compliance of the order and directions of various authorities;



3. That  he  shall  not  attend  any  public  gathering  during  this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the  accused/  applicant  shall  not  change  his  mobile

number/ contact number furnished by him and ensure that the same

remains operational  during the period of interim bail.  In case, he

has  not  furnished  his  mobile/  contact  number,  he  is  directed  to

furnish the same.

8. That he shall surrender before the concerned authorities after

the expiry of interim bail of 45 days;

Therefore,  in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A copy  of  this  order  be  sent  to  the  Jail  Superintendent,

through dispatch rider deputed by the Jail Authorities in this regard.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/  e-mail/  any  other  suitable  electronic  mode  with

immediate effect.

 

(RICHA SHARMA)
   MM-07, ROHINI COURT, DELHI

            29.06.2020


